IN TYE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERARAD BENCH HYDERABAD,
0.A.NC.805 of 1994, . :

Betweean ‘ Deted: 18,9.1995.

Tatiheni Keteswara Rae one Apelicant

Ane

1. The Seneral Manager, Ordéinance Factery, Ministry ef Defence,
veédumailaram, Medak District, A.P.-205.

2. Chief Centrellar ef xcceunts(FYs)(CC ef a(FYs), 10a,
auckland resd, Calcutta-001.

ceow - Recwpendents
ceunsel fer the Apelicant : Sri. T.Keteswara Rae (P-I-P)
ceunsel fear the Reseenéents : Sri. N.V.Remana, Asdél. CCGZC.

CORAM:

ven'bl~ Mr. A,B.Zerthi, Aéministrative'Member
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0.A. BOS/94. ', Ot. of Decision : 18-09-95.

BRDER

I As per Hon'ble Shri A.B. Garthi, Membar {(Admn.) §

Heard Shri T.Koteswara Rap, Psrty-in-person and
Shri N.Y. Ramana, learned standing counsel for the respondents.
Z. This 0OA is for a direction to the respondents

(a) to allow conveyance charges as per extant Govt.
of India Ordexs Pur the journeys performed by the applicant on
cer tain occasiens,

(t) to pass certain bills suhmitted by the applicant
claiming higher rate of DA for stay at Hyderabad,and

(¢) to clsar all the pending bills submitted by the

applicant spto July 19593.

3. The applicant was working as A Senior Labour Officer
in ths Urdnsnca-FactDry, Mgdak Prom August 1990 to 14-08-1993.
During his tenure he was gsent on official duty to yarious places
buﬁ was not pald the allowances due te him as par extant rules
His representations Qare ;lso not properly considered. He has
given the details of various bills and claims which aﬁccrding'

to him have not bsen correctly processed by the respondents.

4, - The respondeﬁts in their raply affidavit sgem to
maet the resqoest of the applicant to an exté@nt. Firstly they
statad that'tﬁe Road Mileage Allowance at the rate of Rs.2/-
per KM, though .laimed by the applicent,was not psid, but it
was paid at the rate of Rs.1/- ’Ear KM. The respondents glarified
,n_a*_.a_» t
that they were not in fﬁ&ﬁ&rt of the orders of the Dlrectnrate
of Tramsport, Hyderabad indicating the ratas of guto-rickshgy
allowances. Thay say that they haug now taken nacegsaly Steps
to pay the applicant the diffarence of Road Mileage Allouance
and agcordingly supplémentsry bills for the differaﬂce have

already been Poruarded to the Chief Controller of Accounts (FYS).
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'In this context the prayer now mada by the spplicant is

‘for a direction to the respondants to settle all ths

gut-standing bills on apcount of differenceé of Road Mileage

Allowance within a period of two months,

Se As regards certain claims for higher rats of DA
the respondents contend that as psr SR-51 Elausé 3{(4), if
an officer peturned to Head Quarters afPter completion of

dutx*the game da%;ha will draw deily allowance at urdihary

ratea. Accordincly. his claim was proceseesd oOn the presumption
that he returned to Head-guarters on the samd day. The

cuntantiodu? the applicent is that there 1s nothing on record
to indicats fhat He rgturnéd to Head.quarters on the same day.
Learnad counsel Fof the regspondents says that the pelsyant
record aggnnat avallabls now to ascertain whether or not on
aach oceasion the applicant raéurnad to Head quarters on

the same day. Consenguently, it will be openrto the applicant
tn make a pepresentation to the respondents together with

any dqcumentary gvidence in cgse he Ppels pertéin the t he

did not return to the Heqd guarters on the same day 1in reSpect

of eny of his glaims for highaer DA,

8. In rgspect of claim ggtpg 01-06=-1991 for Rdaad
Milsage Allowance, the applicant claimﬁrﬁuta Pare from
Yeddumailaram to Shankarpaily and bwack and Rail fare from
Shank arpally to Hyderabad aﬁd back. The office hewsvar admitted
auto fPare as claimed by the appii:ant but restricted the rail
fPare to thatrnF bus fare st the rate of Rs. 1q/- per aach
journey. This the respondents sayruaghyith the concurrance
of the applicant. The applicaht howsver genies having

given » his consent. In case the ragpondentshhaua #

_ﬁﬁsconcurr&nce'aF'tha applicant on record in uritﬁing, the

respondants will have to process the cass of the applicant
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with Teqard to the RMA claim submitted on 01-06-19911%;{
e the assumption that he had given no such @ﬁﬁsgm%&&%{ KL_-
.gﬁ”reﬁ ricting the r2il fare to that of buso?areuaf tha

rate of Rs. 10/~ for each journay.

7 If there is any claim pending or d%%gﬁanding
the rgspondents must process the sama and égitle‘the
. :r;«ﬁ'.“:,—\f'
claim gxpeditiously. £
oot &
e Respondents shall take action zs cemmuRicated

-above within a period of two months from the data of

‘communication of this order.

-
8. The 0A ig’ dlopUSBd Jl¢ﬂ @ccordln Ey,ﬁQ§re is
ne order as to cogts. #H
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Dated : Tha 18th Sept. 1895. Dy. Registrer(Juél.)

(Dictated in Op=n CDurtig@

.
Cory te:- “‘
1. The General Manager, Orelnance Pactery, Ministry »f Defences,
Yedéumailaram, Medak District, A.P.,-205.

2. Chief Centreller &f Acceunts (FYS)(CC OF a(Fys), 10a, Auck-
lanéd res€é, Calcutta-001,.

‘3, One cepy te Sri, T.Keteswgra Rae, Party in persen, Plet

spr ‘Ne.213, Reas Ne,6, Ramaxrishnasuram, Ssreernager, Hye#-=035,

4, One cepy te Sri. N.V.Ramana, A€el, CGSC, CAT, Hy+#.
5. On=~ cemey te Library, CaT, Hys.

6., One spar~ Cepy.
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IN THE GENTRAL ADMTNISTRATIVE PRI BUNAL
HYDERABAD BE'MCH AT HYDERARAD.,

Sl AL AN AT L -

- TIVE MEMBER.

\ L, MEMTZR.:

. : QRQER%JUDGE AENT &
o o ' DATED : }§;>qu 1995.

M. AT7RTA.75TATNO.
0.A.NO. éﬁ’§7“\
cﬂgié;gg*ﬂ_ﬁ GrPeNe— )

ADMRCTED AND INTERIM DIRECTIONS Towimp,

ALLOWED.

o _ : P ‘ DISPOSED OF WITH CIRECTIONS,

DISMI 5ED.
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